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Sir,

I am’ dlrEntEd tu forward herewith a copy of Judgmsat/ldrder
afafkx a8/4a/94
dt, Passed by this Tribunal in the abave mentioned

case for information and necessary action, if any.e.
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“ Though 1 am not satisfied that the assertion maﬂi:
; by the peiitinnur that one of the members of the Allahabad
R Bench has been approasched by the opposite parties and that,

therefore, he does not expect to get justice from his hands,
from the point of view of cnnu-nianﬁn there being other judical
members, I would like to direct that this contempt of court
petition may be posted by the Vice Chairman of the Allshabad
Bench of which he is himself one of the members, Let a copy
.ofythis order be sent forthwith to the Vice Chairman of the

Rll1ghabad Bench, N
Sk — ——(V.S. Falimath) t
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